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LOK SABHA DEBATES

LOK SABHA

Monday, December 2, 1985/
Agrahayana 11, 1907 (Saka).

The Lok Sabha met at
Eleven of the Clock.

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

[English]

Review of working of FPS

*182, 4-SHRI M.V, CHANDRASHE-
KARA MURTHY :
SHRI B.V. DESAI:

Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state :

(a) whether Government have asked
the States to review the working of fair
price shops in each district;

(b) if so, whether he has pointed out
certain defects in the working of the fair
price shops in many areas;

(¢) if so, whether the State Govern-
ments have accordingly reviewed the work-
ing of the fair price shops;

(d) if so, how many States have for-
warded their report to Union Government
in this regard; and

(e) what is the position now ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI K.,P. SINGH DEO):

(a) to (¢) Working of the Public Distri-
buation System is under constant review of

the Central Government, To make the
system effective and achieve its basic obje-
ctive, the Central Government has advised
the State Governments and Union Terri-
tory Administrations to open adequate
number of fair price shops, particularly in
rural areas to provide easy access to con-
sumers, improve infrastructural arrange-
ments such as storage,transportation, deve-
lop proper monitoring system, prepare dis-
trict-wise plan for supply of PDS items to
fair price shops, set up consumer advisory
committees at various levels and tighten
inspection and enforcement measures to
ensure an effective delivery system at retail
level, Reports received from State Govern-
ments indicate that they are reviewing the
working of public distribution system in
the light of suggestions given by the
Central Government.

SHRI M. V., CHANDRASHEKARA
MURTHY : Mr. Speaker, Sir, the working
of this public distribution system is always
under constant criticism throughout the
country, I am very glad that the Ministry
have recently issued some guidelines and
advised the State Governments to create
infrastructure and to dsvelop m onitoring
system for the effective functioning of this
system. In spite of these guidelines and
advices, many of the State Governments
are not prepared to adhere to these guide-
lines, In view of this, I want to know
from the hon. Minister whether he is pre-
pared to set up a Central agency to check
up and monitor this system and, if so, the
details thereof,

SHRI K, P. SINGH DEO : Sir, the
fast and foremost thing is that the public
distribution system is a joint responsibility
between both the Central and State Govern-
‘ments, But the implementation is wholly
of the State Goveraments. As far as
giving adequate supplies as per the norms
are concerned, it is the duty of the Central
Government through its agencies, the
FCI and others. But the question of setting
up of this Central agency will have to be
examined becaus ©f the federal structure



3 Oral Answers

of our Constitution and various other
things. But we do have a meeting of all the
Food and Civil Supplies Ministers, and
their Secretaries at the Central level, which
is an advisory meeting. The recent one was
held just before the session of Parliament,
In between, we kesp on corresponding
with the State Governments, both at the
Secretaries, level, and the Ministers, level.
Our officers also keep on going, and they
do have discussions with them. This is
the sort of monitoring which is being
done. But this needs proper examination,
keeping in view the federal structure,

SHR! M. V. CHANDRASHEKARA
MURTHY : My second supplementary
would be : the fair price shops throughout
the country, in all the States, have been
allotted on political considerations. This
has to be stopped. In view of this, I want
to know from the hon Minister whether
the Government and his Ministry are pre-
pared to issue any directions, so that they
can select educated unemployed youth, to
run these fair price shops throughout the
country. I want a categorical reply,

SHRI K.P. SINGH DEO : 1 can give
a categorical answer that we will convey
the suggestion of the hon. Member to the
State Governments; but we cannot issue
a directive. We can give them the advice,
and recommend that they follow it, because
implementation is totally left in the hands
of the State Governments,
is not

MR. SPEAKER : Mr, Desai

available. Now Mr. Raju,

SHRI ANAND GAJAPATHI RAJU :
Will the Central Government ccnduct a
random check as to how this public distri-
bution system is working—a random check
because it is not possible to check up the
whole system—so that the malpractices in
the public distribution system can be cut
down ?

Secondly, will Government considering
enlarging the scope of the public disiribu-
tion system, in view of the fact that there
is a lot of rural poverty ? At the same
time, will they also prepare a White Paper
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oa the public distribution system, as imple-
mented by the Centre and the various
States ?

SHRI K.P, SINGH DEO : The hon,
Member has asked three questions; first,
whether there would be a random check,
Random checks are done both by the State
Governments, and sometimes along with
the officials of the Central agencies,
Secondly, regarding enlarging the scope,
this is exactly the aim of the 7th five year
Plan, viz. to enlarge the scope of the public
distribution system. Recently also, the
Finance Minister announced on the 19th,
that for the weaker sections of the society,
including women and children, we are
strengthening and enlarging the scope., The
third question is on the White Paper. This
will need examination, before I can give
an assurance.

[Translation]

SHRI VIRDHI CHANDER JAIN : In
our desert areas, the problem is that the
Fair Price Shop holders have to cover a
distance of ten, fifteen znd in some cases
even 20 kilometres to get sugar and wheat,
I want to know whether Government will
increase the number of Fair Price Shops
under P, D.S. in desert areas. My second
point is that the rates fixed for transporta-
tion are very low and the prevailing market
rates are double or treble of that. I want
to know whether the Central Government
would issue instructions to the government
of Rajasthan in this regard ?

[English]

SHRI K. P. SINGH DEO : As I men-
tioned earlier, we cannot issue directives.
Central Government is primarily in the
area of procurement and supply of seven
essential commodities. It is the responsi-
bility of the States to draw up a compre-
hensive distribution network, Trarsporta-
tion, rates and other things vary from
State to State; but I can convey the
wishes of the hon. Member to the State
Government of Rajasthan. I am sure he
is in communication with his own Govern-
ment there,
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[Translation]

Purchase of edible oils by Hindustan
Vegetable Oil Corporation

*183. SHRI KAMLA PRASAD
RAWAT : Will the Minister of FOOD
AND CIVIL SUPPLIES be pleased to
state :

(a) whether officers of the Hindustan
Vegetable Oil Corporation purchased
edible oil from the market at arbitrary
rates without inviting tenders and paid
double of the market price for it;

(b) whether there is apprehension of
any irregularity in the purchase of oil
containers such as canisters and cans;
and

(c) if so, the action taken so far
against the officers found guilty and the
number of the firms involved in this ?

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI K.P. SINGH DEO) :
(a) to (c) Some information regarding the
irregularities committed by Hindustan
Vegetable Oils Corporation in the purchase
of edible oils and containers was received
by the Government. Immediately a preli-
minary enquiry was conducted, the conclu-
sions of which necessitated a further probe
into the matter. Accordingly, the matter
was entrusted to the CBI for detailed
enquiry, Their report in the matter is
awaited. Any action against the officers
who may be iovolved in the irregularities,
can only bz taken after the receipt of the
CBI’s report.

{Translation)

SHRI KAMLA PRASAD RAWAT :
Mr, Speaker, Sir, for an impartial inquiry,
it is necessary that they are either removed
or transferred from there; only then a
proper inquiry is possible,

SHRI K, P, SINGH DEO : Mr,
Speaker, Sir, the question is not clear,
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Whom the hon. Member wants to be

removed ?

MR. SPEAKER : Mr, Rawat, do you
want to remove the inquiry itself, please
put your question again,

SHRI KAMLA PRASAD RAWAT :
Mr. Speaker, Sir, will the hon, Minister
issue orders for the removal of the
officers involved so that the inquiry is
impartial and independent ?

The other point which I want to raise
is that in my main question I had also
asked about the firms from whom the
corporation had purchased the stock, but
my question has not been replied to. That
part of my question may aiso pleased be
answered.

I am asking about the transfer or
removal of the officials of the Corpora-
tion against whom inquiry is going on ?

[English]

SHRI K. P. SINGH DEO : The ins
quiry has just started. Unless a prima
Jacie case is established, and a conclusion
is arrived at, we cannot keep on shifting
or transferring people from one place to
another, The inquiry is by the C.B.]1I,
and I am surc that hon., Members will
agree wi.h me that it will be an impartial
inquiry, If the CBI feels that during the
inquiry or examination, that someone is
to be shifted, then they will be shified,

[ Translation]

MR . SPEAKER : Mr. Rawat, do you
want to ask another supplementary ?

SHRI KAMLA PRASAD KRAWAT:
It is all right, action may be taken after
the inquiry is over,

SHRIMATI KRISHNA SAHI : Mr.
Speaker, Sir, I want to know from the
hon. Minister the time by which the
report of the C B I. will be submitted; has
any period been fixed for that ?
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[English]

SHRI K_ P, SINGH DEO : No time
limit can be given nor can any details
be given when the inquiry is going to
be completed. But the CBl has been
requested to expedite its inquiry and give
its recommendations,

PROF. MADHU DANDAVATE : At
least say during the term of this Govern-
ment.

SHRI K. P. SINGH DEO : Most
certainly.
MR. SPEAKER : Shri Vishnu Modi.

Absent,

Shri Ram Bhagat Paswan. Absent.

Employees killed in Coal Mines

*186. SHRIMATI PRABHAWATI
GUPTA : Will the Minister of LABOUR
be pleased to state :
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(a) whether a large number of em-
ployees of coal mines in Bihar died in
accidents due to non-adoption of safety
measures; and

(b) the steps Union Government
propose to take to enforce safety measures
in these mines to save the lives of the

people ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJIAH) : (a) and (b) A statement is

given below,

Statement

The number of workers of coal mines
in Bihar killed and seriously injured in
accidents during the last five years was

as under :

Year No, of Faral No. of No, of serious No. of persons
accidents persons accidents seriously
killed injured.
1 2 3 4 5
1980 58 72 372 390
1981 68 71 344 379
1982 56 76 343 368
1983 60 84 326 348
1984 51 58 175 183
Accidents were caused mainly due to fall reasons of continuous violation of safety
of roof, fall of side, use of explosives matters. The penal provisions were

and movement of transportation machinery
within the mine,

The provisions of the Mines Act, 1952,
and the rules and regulations framed there-
under, which take care of safety in mines,
are enforced by the Directorate General
of Mines Safety, These provisions were
strengthened by the amendment Act of
1983, which came into force on 31st
May, 1984. This, among other things, pro-
vided for appointment of Workmen Ins-
psctors, setting up of statutory Pit
Safety Committees and gave powers to
Juspectors to prohibit employment for

enhanced and a minimum fine of rupees
two thousand was provided for gross
negligence or recklessnes. Violation of
orders  prohibiting employment in
dangerous places would meet with com-
pulsory imprisonment. The Inspectors
are given powers to conduct special
surveys and studies, particularly in rela-
tion to occupational health matters.

The Directorate General has been ins-
tructed to examine the existing procedures
regarding inspection of mines and follow-
up action on inspection reports as well as
specific action to be taken in case of
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accidents in mines. They have also been
advised to initiate prosecution action
against mine managements beside recom-
mending departmental action against
the erring oificers so that mine manage-
ments take extra care in following the
safety regulations. Measures are also be-
ing taken for strengthening the mine ins-
pectorates and improving their service
conditions so that more number of ins-
pectors are available for increasing the
frequency of inspections,

[Translation]

SHRIMATI PRABHAWATI GUPTA :
Mr. Speaker, Sir in reply to my question
he has put the number of fatal accid:nts
during 1980 to 1984 at 293 and the number
of persons killed at 361; the number of
serious accidents has been given as 1640
and the main causes of these accidents
have been given as fall of roof, fall of
side, use of explosive and movemeant of
transportation machine:y within the mine,
I want to know from the hon, Minister
what safety measures have been adopted
by the Central Government to see that such
accidents do not take place in future ?

SHRI T. ANJIAH : Mr. Speaker, for
this a new provisicn is being made where-
by the workers are also being given the
right to initiate prosecution proceedings
for their safety. Amendment to this effect
has been made and the rules are being
framed for this purpose to ensure their
safety,

SHRIMATI PRABHAWATI GUPTA :
Sir, the land of Bihar abounds in mineral
deposits and the nationalisation of coal
mines in the State was done with the
exclusive object of increasing coal produc-
tion, to adopt safety measures and for-
mulate schemes for the welfare of the
workers, The hon, Minister has also stated
in detail about this aspect in his recly
and has said that the provisions of the
Mines Act, 1952, and the rules and
regulations framed thereunder have been
strengthened by the amending Act of 1983,
I want to know from the hon. Minister
the number of Managers and Officers who
have been fined; the number of prosecu-
tion cases filed and the number of persons
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punished under the provisions so streng-
thened ? 1 would also like to know the
number of persons against whom depart-
mental action has been taken ?

SHRI T, ANJIAH : Mr, Speaker,
Sir, in 1980, 5 persons, in 1981, 10 persons,
in 1982, 7 persons, in 1983, 9 persons
and in 1984, 16 persons were prosecuted.

Sir, in other countries, the pumber
of such accidents is more. Here in our
country, very few accidents have taken
place after the nationalisation of mines.
To check these accidents, we are giving
additional rights to the workers and the
rules are also being amended.

Mr, Speaker, Sir, so far as the
question of production is concerned, you
know that production in other countries
is more as compared to our country, The
main reason for this is that we have a
number of unions here and inter union
rivalry causes loss in production, Sir,
every person has formed a union of his
own. This is a misfortune for the country
that inter union rivalry causes loss in
production,

SHRIMATI PRABHAWATI GUPTA :
Mr. Speaker, Sir, the reply is gol mel
(vague), My question was how many
officers were punished ?

SHRI T, ANJIAH : Sir, the reply is
not gol mo! (vague). She also...

PROF MADHU DANDAVATE : Mr,
Speaker, Sir, the reply is not gol mol
(vague), but the Minister is g0l mol (roly-
poly).

SHRI T. ANJIAH : Mr. Speaker, Sir,
she was also the Labour Minister and she
knows how many accidents ‘took place in
Bibar and how many persons were
punished; she has got complete informa-
tion with her.

Sir, the condition of workers has
improved a lot after nationalisation; there
has been a substantial increase in their
pay. Safety measures have also been in-
creased as compared to past; what more
can we do ?
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SHRIMATI PRABHAWATI GUPTA :
Hon. Sp:aker, Sir, I had categorically
asked from the hon. Minister whether
any provision to give employment to the
dependents of those killed has been made
or not ?

SHRI T. ANJIAH : Sir, Government
of India have issued instructions about
that,

MR, SPEAKER : It is not a debate.
[English]

It is all right. No more questions, Is
it in the lady’s interest, or a special
privilege that you are going to answer
four or five questions ?

[Translation]

DR. DATTA SAMANT : Mr, Speaker,
Sir, with your permission, I want to tell
the hon, Minister that the number of
accidents and persons killed given by him
is certainly on the high side. In his reply
the hon. Minister has stated twice that
strict instructions have been given to the
factory inspectors to initiate prosecution
against the defaulters, In the later part
of the reply, it has also been stated that
these are the offences.

[English]

—for which a penalty can be imposed.
They can be prosecuted under the rules,
The punishment for this is imprisonment,

[Translation ]

In reply to the question asked by the
hon, Member he has stated that after
1982, prosecution has been initiated in
respect of 5 cases only, but my question
is how many persons were imprisoned or
punished after prosecution. The hon,
Minister should give a detailed reply to
both these questions. The same question
was asked by the hon, Member preceding
me,

[ English]

I am not interested in all this.
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[Translation]

Mr. Speaker, Sir, our problem is that
the workers get nothing out of it; only
part prosecution is done.

[English]

But in this you bring such pressure on
them; the people are going to die. There
my specific question is this—

[Translation]

—1I want to ask a specific question,
as has also bzen asked by the hon. Member
preceding me, how many persons were
imprisoned for both types of offences and
how many persons were severely punished ?

SHRI T. ANJIAH : There is no ques-
tion of imprisonment. If it is a question
of only imprisonment, a number of labour
leaders can also be imprisoned.

DR. DATTA SAMANT : I have been
imprisoned 25 times. 1 had been to
Bombay the day before yesterday, I was
arrested there, 1 have been released to-
day oniy.

SHRI T. ANJIAH : The workers are
squarely at fault. They do not use the
equipment supplied to them for safety
purposes, Now, what can we do ? Should
we imprison them ? The Government is
trying its best to enforce safety regula-
tions, but the workers do not use the safety
equipment supplied to them. If they do not
use the equipment, should they be jailed
for that ? How can we do it ? We can jail
the leaders of the workers if you so
desire,

SHRI SHIV PRASAD SAHU : Coal
mines are located in various parts of the
country but how is it that most of the
accidents take place in Bihar ? Is it not
the major reason that these accidents are
caused due to illegal mining which takes
place in connivance with the higher
officials ? Has any investigation been con-
ducted into it ?

SHRI T. ANJIAH : It is not that
these accidents take places in Bihar alone!
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there are other places also where such
accidents take place, Accidents do take
place elsewhere also, in view of the fact
that there are as many as 8 to 10 lakh
workers.

SHRI SHIV PRASAD SAHU : My
question is why these accidents are con-
fined to Bihar alone ?

SHRI T. ANJIAH : No, they are not
confined to Bihar alone,

[English]

Pilot Project for Watershed Development

*188. DR, KRUPASINDHU BHOI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether watershed development
approach has been adopted by Govern-
ment as a national strategy for develop-
ment of dryland agriculturc in the couatry;

(b) if so, whether a pilot project for
watershed development in limited areas
in some States is being launched with the
assistance of World Bank; and

the names of those States
the World

(c) if so,
and the amount sanctioned by
Bank for this project ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION (SHRI YOGEN.-
DRA MAKWANA): (a) and (b) Yes, Sir,

(c) Funds sanctioned by World Bank
for different States under the Pilot Pro-
ject for Watershed Development in Rainfed
Areas is indicated below :—

Amount Sanctioned
(Rs. in lakhs)

States

1, Andhra Pradesh 582.00
2, Karnataka 552.00
3. Madhya Pradesh 863.90

443.20

4, Maharashtra

AGRAHAYANA 11, 1907 (SAKA)
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DR. KRUPASINDHU BHOI : I was
not expecting such a pithy reply from the
hon. Minister.

MR, SPEAKER : Do you like it ?

DR, KRUPASINDHU BHOI: My
original question was : Whether watershed
development approach has been adopted
by Government as a national strategy for
development of dryland agriculture in the
country. And the hon. Minister’s reply is,
Yes Sir, This is just a bureaucratic reply.
Tkhis is the highest body «f the country,
but the hon. Minister has given a very
pithy reply throcugh his bureaucracy. I
want to know from the hon., Minister the
total cultivable land in the country ; out
of this, what is the total percentage of
irrigated land ? According to the geo.phy-
sical conditions of our country, on how
much land dry land farming can be done ?
This is the main object of this question.
But the hon. Minister has given the ans-
wer to just befool the country. He should
first answer this and then I will put my
supplementary.

SHRI YOGENDRA MAKWANA : Though
this question does not relate to my Minis-
try, T can tell the hon. Member from my
memory that the total area in the country
is about it, 328 million hectares. Out of
this about 142 million hectares is not sown
area. Out of this nearly 40 million hecta-
res is under irrigation. So far as the dry
land farming is concerned, various strate-
gies are adopted by the Government for
this. They consist of research, improved
varieties of seeds, extension services, pro-
viding inputs to farmers, credit and crop
insurance,

DR, KRUPASINDHU BHOI :
now I will come 10 my question.

Sir,

MR. SPEAKER : No, one question is
answered and now the second question_

DR. KRUPASINDHU BHOI : I would
like to know from the hon. Minister whe-
ther a pilot project for watershed develop-
ment in limited areas in some States has
been formulated by the Government of
India and if so, what is the acreage out of
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that for which they have sought World
Bank assistance, and whether be has sou-
ght this assistance for a very backward
State like Orissa also about which Pandit
Jawaharial Nebru and Mahatma Gandhi
had said, *‘If you want to see poverty, you
go to Orissa’’. So, I would like to know
from the hon. Minister wbat is the per-
centage of irrigation in Orissa both for
Rabi and Kharif crops and how much is
the acreage of land in geo-physical terms
for development of agriculture, and what
are the projects the Government of India
have taken up for dry-land farming and
irrigation in comparison to other places.
Why has the Government of India not
given some proposal to the World Bank
also regarding this ?

SHPI YOGENDRA MAKWANA :
His question 1s limited but now the supple-
mentary is unlimited. It covers the entire
Ministry. However, 1 would like to reply
to the hon. Member that so far as this
pilot project is concerned, I have already
told him that it is in four States—Andhra
Pradesh, Karnataka, Madhya Pradesh and
Maharashtra. I have given the allocation
also. This has been taken up with the help
of World Bank, There is another project
also with the help of World Bank and that
is in Punjab—Kandi Watershed Project.
There are two other schemes of the Govern-
ment of India also. One consists of fifteen
States in which Orissa in one of the States
and another is for providing inputs like
seed-cum. fertilizer drills, etc. In terms of
area, so far as Orissa is concerned, the net
sown area in Orissa is 6,130 thousand hec-
tares in 1980-81. Out of that, the rainfed
area is 4,915 thousand hectares which
comes to 802 per cent. So far as 1981-82
is concerned, the net sown area has again
remained the same, that is 80.2 per cent or
6,130 thousand hectares. Out of that, the
net rainfed area is again 4,915 thousand
hectares.

DR. KRUPASINDHU BHOI : Which
are the areas please enumerate.

MR _  SPEAKER : That is all,

DR. KRUPASINDHU BHOI :
this is my second supplementary.

Sir,
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MR, SPEAKER : No, no,
had two. Sorry,

you have

DR. KRUPASINDHU BHOT : I have
not come to my question, Sir,

SHRI K. RAMACHANDRA REDDY :
Sir, the Apantapur district of Andhra Pra-
desh is a chronic famine affected area.
Only 14 per cent of the agricultural land
is irrigated, 86 per cent is under dry culti-
vation, I would like to know whether the
Central Government will allot sufficient
funds and take up this district for the
and
for watershed development in view of the
chronic drought situation in the State.

SHRI YOGENDRA MAKWANA : Sir.
under this Warershed Development Pro-
ject, Andhra Pradesh is also one of the
States For the information of the hon.
Member I may tell him that there are fif-
teen States which are covered under this
project and Rs five crores have been allo-
tted for this, Out of this, 75 p=2r cent is
the grant and 25 per cent is the loan, In
Andhra Pradesh one watershed is to be
developed.

SHRI K, RAMACHANDRA REDDY :
T am asking about Anantapur district.

SHRI YOGENDRA MAKWANA : 1
have no separate figure for Anantapur
district,

Import of items unpder Operation Flood
I & 1I Projects

*190. DR. G. VIJAYA RAMA RAO :
Will the Minister of AGRICULTURE be
pleased to state :

(a) what is the total value
equipment, including
cattle, vaccines etc imported by National
Dairy Development Board/Indian Dairy
Corporation under Operation Flood I and
11 and other related projects ;

of dairy
laminated paper,

(b) what is the expenditure on imports
of spare parts for imported machinery sa
far ;
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(c) the royalties paid so far in foreign
exchange by IDC/NDDB ; and

(d) ‘whether duplex board/polythene
used in tetrapak is being imported and if
80, details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND OPERATION (SHRI YOGENDRA
MAKWANA) : (a) to (d) A Statement is
given below.

Statement

(a) The total value of dairy equipment
etc. imported by the Indian Dairy Corp~-
ration up to the 31st March, 1985, is as
follows :—

1. Dairy Equipment : Rs. 1613.00 lakh

2. Cattle : Rs. 193,22 ,,
3. Stainless Steel and :Rs. 181,43 ,,
Dairy Equipment
(Gift from UNICEF)
4. Vaccine :Rs, 3835 ,,

(b) Spare parts required for the initial
2 years operation are generally imported
along with the m:-in equipment and there-
after no separate account is maintained.
After the machinery has been installed,
responsibility for purchase of spare parts
is not of the Indian Dairy Corporation.
The Dairy plants arrange spare parts
themselves as a part of their service and
maintenance activity.

(c) No royalty has been paid in foreign
exchange so far,

(d) Duplex Board used for manufac-
ture of packing material for Tetrapak in
India has not been imported. However,
polythene has been imported under Open
General Licence with details as under :—

(Ay Quantity  : 57.375 MT

: NIHON Tetra Pak
K.K. Tokyo, Japan,

(B) Party
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(C) Unit Price : Japanese Yen : 235

per kg, CIF, Bom-

bay.

(D) Total Value : Japanese Yen :
1,34,83,125

(E) Received at Paper Laminating

Plant, Itola
(Gujarat) October, 1985.

DR. G. VIJAYA RAMA RAO : The
hon. Minister in reply to part (d) of my
question has stated that the ‘Duplex Board
used for manufacture of packing material
for Tetrapak in India has not been impor-
ted, However, polythene has been imported,

I would like to know whether at the
time of approving of this Tetrapak pro-
ject any assurance was given in Parliament
that this material, whether it is Tetrapak
or Duplex Board or Polythene
material will be entirely iadi-
genous, This assurance was given in Par-
liament. Therefore, this statement of the
hon. Minister is contradictory.

SHRI YOGENDRA MAKWANA : It
is not coniradictory. The material—the
Duplex Board as well as the Polythene—is
indigenously available, But there was a
suspension of production in the factory
and there was difficulty in getting the raw
material. Therefore, we have imported. It
is a temporary phenomenon. Once the
factory starts production there will be no
need of importing them.

DR. G. VIJAYA RAMA RAO: 1
would like to know whether any royalties
are paid for use of Tetrapak to the manu-
fecturers in Sweden or Switzerland and
what are the royalties paid for the foot
and mouth vaccine which is made in colla-
boration with UK.

SHRI YOGENDRA
This question is about the Tetrapak and
not about the foot and mouth vaccine.
For that I require a separate notice, So
far as Tetrapak is concerned, yes, royalties
are part of it. Three per cent royalty
on the ex-faetory sale price of the Jamina-
ted paper is payable to the foreign colla-
borators for a period of five years from

MAKWANA :
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the date of commencement of the commer-
cial production.

[Translation]
Family Pension to Accredited Journalists

*191. SHRI NIRMAL KHATTRI:
Will the Minister of LABOUR be pleased
to state :

(a) whether Government are consider-
ing a proposal to grant family pension to
to accredited journalists after their death;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH) : (a) & (b) A Statement is
given below,

Statement

Thc Employees Provident Fund Scheme
is applicable to newspaper industry and
contains Compulsory Family Pension to
employees of this industry joining after
1971 whereas it is optional for those who
have joined before 1971.

The Employees Provident Fund Scheme
does not require any extra contribution to
be made by the employees or the employers
to the Family Pension Fund, Amount eq-
uivalent to 11/67; or pay are diverted to
the Family Pension Fund from and out of
the employees’ and employers® share of
Provident Fund contributions, The Central
Government also contributes to the Family
Pension Fund at 11/67;.

In the event of the death of a member,
a monthly pension ranging between Rs 120
and Rs, 410 is payable to the widow/
widower, minor sons or unmarried dau-
ghters-one at a time and in that order,
and, in addition, a lump sum amount of
Rs, 2000 is payable as life assurance bene.
fit to the first recepient of Family
Pension. In case of members leaving ser-
vice or attaining the age of 60 years the
Retirement cum-Withdrawal benefit be-
comes payable to him. The benefit varies
from Rs. 110 to Rs' 9,000 based on the

DECEMBER 2, 1965

Oral Angwers 20

oumber of years for which coatributions
were paid,

The above benefits are payable subject
to the condition of completion of mini-
mum period of one year of contributory
membership,

A demand has also been received for
at Monthly Pension Scheme for employees
in this industry which wiil be examined,

[Translation]

SHRI NIRMAL KHATTRI : Sir, the
reply given by the hon. Minister regarding
pension is, perhaps, applicable only to
those journalists who are working in the
Newspaper Industry and draw their salary
directly from there. I want to know
whether Government have any proposal
under its consideration to give pension in
the event of the death of part-time journ.
alists, correspondents working at district
and tehsil level ?

SHRI T, ANJIAH : The journalists
should be given pension—I have not been
able to understand correctly. Part-time
means that they are working at two
places. I do not know how manyems-
ployees are required to be there, one or
two. You tell us what is to be done for
that ?

MR, SPEAKER : He is replying the
question by putting another question ?

SHRI NIRMAL KHATTRI : I think,
the hon, Minister knows that itis the
part-time correspondents who are our
true sentine!s and it is they who feed the
newspaper industry with the news in the
rural scene, If we do not make a provi-
sion for their pension, it would mean that
we are giving importance to the interests
of the journalist associated with the
industry alome. It is just possible that
the journalists working at district level
might be associated with some other
occupation; he may be a lawyer. V\_r’i"
the Government consider implementing
some scheme for their interest also ?

SHRI T. ANJIAH : We can certa?nly
consider it, but we shall have to think,
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how many part-time employees can be
kept; how maay hours, remuneration is
involved and for how many persons ? It
will also have to be seen how many
employees can be had after retirement and
from where ? It is possible that some of
the empioyees may be available from the
State and the rest from the Centre.

SHRI NIRMAL KHATTRI My
question is about their pension; it has
nothing to do with their other profession.

SHRI T. ANJIAH : When you say
part-time, I cannot understand at how
many places they are working,

SHRI BALKAVI BAIRAGI: Hon,
Speaker, Sir, as has been asked by hon.
Member Shri Nirmal Khattri, who origi-
nally put the question, ever since the
development of the media, development
of Doordarshan and All India Radio and
the publication of a number of small
newspapers in the country, the journalism
reached tehsil and viilage level but these
journalists whether they are part-time or
full-time journalists or are engaged ex-
clusively in newspapers, are insecure even
today and nowhere have they got adequate

arrangement for their remuneration.
Therefore, through you, Sir, 1 want to
know from the hon, Minister whether

Government would consider some new
policy about secure livelihood of the
journalists working at village level throu.
ghout the country ?

SHRI T. ANJIAH : The present Wage
Board is considering the question of the
wages of part-time workers also,

[English]

Supply of seeds to farmers by National
Seeds Corporation

*192, DR, K.G. ADIYODI : Will the
Minister of AGRICULTURE be pleased
to state :

(a) the procedure followed by the
National Seeds Corporation to supply
seeds to farmers;
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(b) whether NSC s able to supply
sceds according to demands of farmers;
and

(c) the time required to supply the
ceeds by NSC after a demand has been
placed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION (SHRI YOGENDRA
MAKWANA) : (a) to (c) A Statemeat is
given below,

Statement

(a) National Seeds Corporation, 4
Central Government Undertaking, is one
of the many public agenciss that supplies
seeds to farmers, The National Secds
Corporation supplies seeds to farmers
through different channels, for example;
through State Governments, State Seeds
Corporations, Agro-Industries Corpora-
tions, Cooperative Institutions, through
dealers appointed by the National Seeds
Corporation and, lastiy, through their
own retail sales out-lets.

(b) The short-term and long-term
demand of tarmers for seeds is assessed
on the eve of Kharif and Rabi seasons in
a meefing organised by the Ministry of
Agriculture, at which the representatives
ot State Governments as well as of the
seed producers in the public and private
sectors participate, A Supply Plan is
drawn up for each State for seeds of cach
crop and different varieties of seeds of
each crop, and the quantities agreed to be
supplied by each agency. Normally, the
National Seceds Corporation  provides
those quantities of seeds which the seed
producers of a State cannot supply from
their production.

National Seeds Corporation is by and
large in a position to supply seeds accord-
ing to the demands of indentors 1n the
case of all cereals of all-India importance
as well as other crops including pulses,
oil-seeds, fodder, fibre crops and vege-
tables, if requisitions have been placed in
time. On several occasions, specially in
drought and flood situations, National
Seeds Corporation had been able to meet
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the demands of farmers even though very
short mnotice is given, One of the tasks
assigned to the National Seeds Corpora-
tion is to supplement the efforts of the
States in meeting the seed requirements,
Sometimes, however, there are difficulties
in meeting the demand at short notice of
specific varieties.

(¢) Normally, indents should be placed
at least a year in advance with the Nation-
al Seeds Corporation so that the seed
required is produced and supplied in time.
Besides planning for firm indents received,
the National Seeds Corporation assesses
the likely demand and plans production
at its own risk, Therefore, it is able to
supply seeds even at short notice to the
extent possible.

DR, K.G. ADIYODI : There are ever
s0 many agencies for supplying seeds and
seedlings in the country. The National
Seeds Corporation, the National Oilseeds
Corporation, The Vegetable Oii Develop-
ment Board, the National Dairy Develop-
ment Board, as well as Commodity Boards
are in the field in addition to the State
Government agencies, But there is no
coordination and cooperation in this res-
pect and they are not in a position to
assess the demand of seeds and seedlings
in advance, Is there any step taken by
the Government to coordinate all these
bodies and to asceriain in advance the
demand of the country for supplying seeds
and scedlings to the farmers in the
country ?

SHRI YOGENDRA MAKWANA
There is very good coordination between
all these agencies, Government itself is
a coordinating agency. The Ministry of
Agricuiture is doing it. Tonere is no
guestion of lack of coordination in these
agencies. In fact, in respect of food-
grains, we are in excess, We have got
excess of seeds which are available with
us. There is no shortage of seeds in the
country,

DR. K.G. ADIYODI! : In respect of
ctsh crops, there is shortage of seedlings.
Not only that. Diseased seedlings and
sceds are being distributed, Especially in
¢rops, it requires seven or cight years to
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bear the cash crops., So, the farmers. are
harassed by distributing all these diseased
seeds and seedlings to them, May I ksow
what are the norms fixed for fixing: prices
of seeds ? Is it based on support price or
market rate 7 What is the percentage of
the excess collected from the farmers for
the supply of seeds and seedlings in the
country ?

SHRI YOGENDRA MAKWANA :
When I said that *we have excess’ I said
it in respect of seeds of foodgrains and
not of the cash crops. So far as the cash
crop is concerned, seedlings in case .of
coconut are provided by the Coconut
Board and in respect of other cash crops
seedlings are provided by some Seed Cor-
porations, National State Farms Corpora-
tions of India, etc. The price of the seeds
are fixed by the producing agencies taking
into consideration the cost of production
and the requirement of the farmers,

SHRI P, KOLANDAIVELU
germination rate is the prime deciding
factor in order to find out the quality of
the seeds, to determine whether it is of
bad quality or of inferior type, eic.
Under the label of National Seeds Cor-
poration, some of the private agencies
have come into the field and they are also
selling the seeds to the farmers, I want
to know from the Minister whether any
case has been instituted against such
private agencies who have been found to
indulge in such malpractices. This is my
first question, Secondly, I want to know
whether the National Seeds Corporation
has got a Quality Control over these
things in order to give good quality seeds
to the farmers of the country,

The

SHRI YOGENDRA MAKWANA

1 agree with the hon, Member that
germination test is very important so far
as seeds are concerned. So far as National
Seeds Corporation is concerned, they have
their own Quality Control Department,
They have got their Laboratory. So far
as the private seed producers are concer-
ned, there are various seed certification
agencies in every State, And they are
looking into it, It is not the work of the
National Seeds Corporation of India,
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[ Translation]

SHRI BALASAHEB VIKHE PATIL :
Hon. Speaker, Sir, the seeds procured from
private and Government agencies are sub-
standard and when we sow them, we do
pot get seedlings therefrom and as such
no Crop is raised. We reaped only grass
in the Rabi Crop and nothing else. I want
to know whether Government would make
some provision for payment of compensa-
tion in this regard or meting out stringent
punishment, because the operation of
supplying adulterated and sub.standard
seeds is being done on a large scale, In
my own constituency, there has been no
crop in 1,500 acres of land duc to sowing
of sub-standard seeds.

SHRI YOGENDRA MAKWANA :
We have no roie so far as the private
agencies are concerned, because Seed Cor-
poration is under th: State Government,
Seed agencies in every State should see to
it because the job of the National Seeds
Corporation is to produce and supply
seeds to the farmers, I am prepared to
order an inquiry or take action if there
is any complaint about the seed suppiied
by the National Seeds Corporation, So
far as private agencies are concerned, as
I bave said earlier, the State Government
should Jook toit, 1Itisa Siate subject,
So far as th> question of compensation is
concerned, how can we give compensation
for that, How can we give compensation
for the inferior seed purchased from a
private agency and sowing it, I say why
do you not purchase seeds from the
National Seeds Corporation,

[English]
Construction work at Kasauli TV Tower

*193, SHRI K, D, SULTANPUKI :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the time by which the construc-
tion work on 10 K. W. Kasauli T.V. Tower
will be completed and the station will
start functioning;

(b) the estimated expenditure incurred
by Government for the construction of
this T,V. tower; and
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(c) whether Government propose to
recruit local artists to project programmes
in local language ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI VN, GADGIL):
(a) Construction of TV tower at Kasauli
has since been completed and the trans.
mitter energised on full power of 10 KW
on trial basis,

(b) The estimated cost of construc-
tion of the T, V. tower at Kasauli is Rs,
67,24 lakhs.

(c) Kasauli T.V. transmitter is a
relay station and no programme production
facilities are envisaged to be set up at
Kasauli for the present.

[ Translation]

SHRI K, D. SULTANPURI Mr,
Speaker, Sir, the hon. Minister has stated
that this TV tower is being run on trial
basis. I want to know since when it is
being run on trial basis and the time by
which its transmission will be started on
regular basis ? '

[English]

SHRI V.N. GADGIL : Sir, the cons-
truction of the TV tower was completed,
the equipment was installed, and as re-
quired by the procedure, the trials are
going on. I expect that it will he commis-
sioned in a month’s time.

[Translation]

SHRI K.D. SULTANPURI: Sir, 1
want to know the range in which the
people will be able to view the programme
of Doordarshan with the Commission-
ing of this TV tower, Secondly, the hon,
Minister has stated in the last part of his
reply that the programmes in the local
language of the tribals will not be relayed.
Therefore, will the hon. Minister consider
transmission of programmes in the local
language for the benefit of the hilly,
tribal people and the people living in
remote areas ?
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SHRI V. N. GADGIL : Sir, he has
asked two Supplementaries, The reply to
the first one is, the normal range of a
transmitter of this type is 120 kilometres,
Same is the position at Kasauli.

With regard to local programmes,
what we are proposing in the Seventh
Plan is to set up full-fledged colour studios
in all the State capitals, So, Simla will
have a similar studio and after the studio
is commissioned, local programmes can be
relayed.

[Translation]

MR. SPEAKER : If you are going to
set up TV towers in the hills, when will
one be set up at the Harsh ka pahar ?

[English]

SHRI V. N. GADGIL:
the answer.

You know

[Translation]

SHRI JAI PRAKASH AGARWAL :
Mr. Speaker, Sir, just one minute.

MR, SPEAKER : You have already
got one. What i3 the trouble in Delhi ?
Here you have double channel.

SHRI JAI PRAKASH AGARWAL :
What I want to say is that there is a
clash in the timings of Sansad Samachar
and local news. Which is important of the
two 7 Earlier also, 1 had asked the hon.
Minister about it. '

{English]

MR. SPEAKER : You give it in
writing. This is not a pertinent question

to this.
Computerisation of employment Exchanges

195. <-SHRI BANWARI LAL PURO.
HIT :

SHRI S. G. GHOLAP ;

Will the Minister of LABOUR be
pleased to state :
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(a) whether Government propose to
computerise work in the emplovment
exchanges;

(b) if so, the names of the States
where computerisation will be imple-
mented;

(c) funds assigned by the Planning
Commission for the purpose;

(d) the States in which computerised
system will start functioning during the
Seventh Plan period: and

(e) to what extent computerisation
will help in solving the problem of unemp-
loyment in the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T.
ANJIAH) : (a) to (e) A statement is
given below.

Statement

(a) Yes, Sir,

(b) to (d) A scheme for grant of Cen-
tral assistance, on a matching basis, to
States/Union Territories for computerisa-
tion of employment exchanges has been
inciluded in the Seventh Five Year Plan
with an outlay of Rs. 35 lakhs. The scheme
will cover employment exchanges having
one lakh or more applicants on their Live
Registers all over the country.

(¢) - Employment Exchanges do not
create jobs of their own but submit and
place applicants against job-vacancies
notified to them by the employers. The
computerisation of employment excha-
nges is aimed at equipping the National
Employment Service to provide high
quality service to the job seekers and
employers, in keeping with the emerging
demands of the development process.

[Translation]

SHRI BANWARI LAL PUROHIT :
Mr, Speaker, Sir, the hon. Minister has
stated in his reply that a scheme of match-
ing central grants has been included in
the Seventh Five Year Plan with an out-
lay of Rs. 35 lakhs, I want to know from
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the hon. Minister the number of Employ-
ment Exchanges in tbe country having
more than one lakh applicants on their
live registers which have been included in
the scheme for computerisation during the
Seventh Five Year Plan and the expendi-
ture involved in installing computers in
one Emplovment Exchange ? Will this
amount of Rs. 35 lakhs suffice for compu-
terisation of all the Employment Exchanges
in the country ?

SHRI T. ANJIAH : It is difficult to
instal computers in all the Exchanges.
The amount of Rs. 35 lakhs has bzen allo-
cated to computerise 56 Employment Ex-
changes which have more than one lakh
applicants on their live register, Each
Exchange will require Rs. 2 lakhs for this
purpose and it will be our endeavour to
extend this scheme further. Half of the
expenditure will be borne by the State
Government and half by the Centre.

SHRI BANWARI LAL PUROHIT :
According to the reply given by the hon.
Minister the amount is very meagre, At
the rate of Rs. 2 lakhs each, 56 Exchanges
will require an amount of Rs. 1 crore 12
lakhs, Even if you take half of that, it
would require Rs. 56 lakhs. The amount of
Rs. 35 lakhs, therefore, is too less. It is a
good scheme and everyone should welcome
it. With computerisation, irregularities
and corruption in Employment Exchanges
will come to an end My suggestion is
that the Employment Exchanges having
more than 10,000 applicants should a'so
be considered for computerisation; you
may ask for funds for this purpose., The
Prime Minister himself wants it.

MR. SPEAKER : You are supposed
not to deliver a lecture, but to put a
question,

SHRI BANWARI LAL PUROHIT :
Will the hon. Minister consider computer=-
sation of Employment Exchanges having
more than 10,700 applicants ?

SHRI T. ANJIAH : We shall take it
up with the Planning Co:mmission,
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MR, SPEAKER : It will be given a
sympathetic consideration,

(English]

SHRI D. N, REDDY : Sir, whether
the hon. Minister is aware of many irregu-
larities committed in the employment
exchanges in different States ? If so,
whether the Government would change
the method of recruitment followed at
present, and permit the candidates for
taking up appointment, if they are register-
ed themselves in the employment exchange,
instead of insisting that the employment
exchange should sponsor the candidates to
the various employment agencies ?

[Translation]

SHRI T. ANJIAH : I bhave made
clear the entire policy in my papers; the
hon, Members should know it, A lot of
cooperation is required on the part of
State Government in strengthening the
Employment Exchanges because State
Government is the authority to implement
it,

[English]

Protection of eonsumers from false
advertisements

199. SHRI P. R. KUMARAMAN-
GALAM : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state ¢

(a) whether three liquor manufactur-
ing companies advertise their brands of
liquor through advertisements for their
soda-waters bearing the same as those of
their liquors;

(b) whether Government have recei-
ved complains from Consumer Organisa-
tions in this connection; and

(c) whether the above matters are
proposed to be taken over by the Standa.
rds Advertising Council of India set up by
Goverpment ? '
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V N. GADGIL)
(a) No. Sir, Such advertisements are not
-accepted by Doordarshan.

(b) None
recent past.

has been received in the

(c) Does not arise.

SHRI P.R, KUMARAMANGALAM :
Mr, Speaker, Sir, the reply of the hon,
Minister, I think, is evasive, to say the
least, The question is not posed only with
regard to advertisements in Doordarshan
put it is regarding the advertisements in
general, T am quite certain that the hon,
Minister is aware of this type of advertise-
ments. I suppose, he sees newspapers and
other magazines etc. whe.her certain liquor
manufacturing concerns advertise their
brands of liquors through advertisements
for their soda-waters bearing the same
name as those of liquors. It is not liquor
alone that matters in regard to advertise-
ments, Mr. Speaker, Sir. This is misuved
in advertisements and consumers are exp-
loited. I, therefor, expect the Minister to
gave a categorical answer to part (a) of my
Question. I do not want to repeat pari(a)
and waste the time of the House,

So far as part (b) is concerned, he has
mentioned in his reply, ““None has been
received in the recent past’’. On this I
want a clear answer because the Minister
has stated that none has been received in
the recent past. He might as well say whe-
ther any complaint has been received at all
If no complaiuts have been received, it is
very good,

SHRI V.N, GADGIL :I was not trying
to be evasive. I know the hon. Member is
very intelligent, I, therefore, expected that
his question was confined to Doordashan
because over advertisements which come
in private newspapers we have no control ;
the State Government can take action
under the relevant Act if anything wrong
or abscene or other kind of advertisements
are published by newspapers. I thouvght his
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question was directed against AIR iand
Doordarshan and, therefore, I replied like
that, With regard to complaints, earlier
there were complaints-I cannot recollect
the exact time. But _ thereafter, the adver.
tisement guidelines were revised and now
the guidelines provide that AIR and Door-
darshan will not directly or indirectly ad-
vertise cigarettes or liquor. That is why I
have said ‘in the recent past’. With regard
to advertisements in the newspapers, the
appropriate authorities to be approached
are the State Government.

SHRI, PR, KUMARAMANGALAM :
My second supplementary is this. Do the
Standards Advertising Council of India
have anv jurisdiction over advertisements
made in private newspapers and magazines?

SHRI V N. GADGIL : Frankly speak-
ing, I do not know whether they -have
jurisdiction. T have confined myself to
AIR and Doordarshan,

SHRI SHANTARAM NAIK : May 1
know whether Govetnment examines the
statements which are made in the adverti-
sement material, whether the truth behind
that statement can be examined or ascer-
tained by the Government ?

SHRI V.N. GADGIL : The AIR and

Doordarshan go by the guidelines which
are issued for advertisements, and when-
ever we have a doubt about the truth or

otherwise, we try to find out. For exam-
ple, recently, as you know. a complaint
was made that pan-masala was harmful to
health. The appropriate authority, we
thought, to be approached was the Mini-
stry of Health. We approached them. That
is why in the last Session I said that I
could not reply unless 1 asked the relevan:
authority, Now the Ministry of Health
have stated that it is not harmful to health
and, therefore, we are not banning. In
spite of that, I have received complaints
that pan-masala is harmful 10 health. We
are trying to examine.

Master Plan of Delhi

200, SHRI KAMAL NATH : Will the
Mirister of UREAN LEVELOPMENT be
pleased to state :
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(a) whether the Delhi Urban Arts Co-
mmission has been asked to look into the
Master Plan of Delhi prepared by D.D.A;

(b) if so, the reasons for
fresh look at the Plan ; and

having a

(c) how long it will take to finalise

the plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) Yes, Sir,

(b) The D:zlhi Urban Art Commission
has been asked to give its suggestions re-
garding the Draft Master Plan of Delhi
with a view to ensure its comprehensiveness
and quality, and to ensure that all the
requirements of urban development of
Delhi for the years to come are provided
for.

(c) The Delhi Urban Art Commission
is expected to compleie the exercise by the
end of January 1986. Thereafter it may
take a couble of months or so to finalise
the plan.

SHRI KAMAL NATH : Delhi has had
many Plans and many Master Plans, Bet-
ween the start of making a Plan or a Master
Plah and the time it is completed, the
ecology of Delhi, the landscape of Delhi
and the Population of Delhi undergoes
major changes. I say this in the light of
the experience of the last two decades be-
cause there were certain areas which were
rural areas previously but now they are no
more rural areas ; there were certain areas
called ‘farm.land areas’, but now they
have become residential areas. I want to
know which is the Master Plan which the
Delhi Urban Art Commission is consider-
ing, when was it started, when was it con-
ceived, when was completed. The Minister
has replied that this has been sent to the
Delhi Urban Art Commission, Is this the
Plan which was made ten years ago-because
then the Delki Urban Art Commission
will bave to sit in judgment over a Plan
which was conceived ten years ago-or is
this something fresh ?

THE MINISTER OF URBAN DEVE-
LOFMENT (SHR1 AEDUL GHAFOQOR) :

1t is the first Master Plan of Pelhi which one question ..
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was formulated 19 years back. Whatever

the Hon, Member has stated just now in
this House, it is because of that that
the master plan is being revised and the

time will be very short, In the month of
January or February it will be over.

SHRI KAMAL NATH : That is the
very point Sir, he has not understand, I
will reframe the point 1 was trying to
make Sir. That is, when was the second
master plan started ? Because the second
one also started ten years ago. The first
one started 19 years ago. So, this new
one will again be antiquated and we will
have to come to a third master plan. In
the light of the expansion of Delhi and in
the light of the growth of Delhi, should
not a new master plan be prepared ? Let
them all sit together, the DDA; the MCD
and the Urban Art Commission, and come
out with something within six months, tak-

ing into account the growth and the ex-
pansion and ecology and all other things
of Delhi as they exist today.

SHRI ABDUL GHAFOOR : The re-
vised master plan was prepared by the

DDA, DDA invited applications and obj-
ections, More than 800 objections and
suggestions had come and the DDA has
already completed the second master plan,
Then, it was thought that it was also good
to send it to Urban Art Commission to
see it and now the Urban Art Commission
is going to take a few months and by the
end of January, I think, the revised mas-
ter plan wiil be finalised soon, I think, the
hon. Member is satisfied.

SHRI KAMAL NATH : He was rep-
lying to my first supplementary Sir. My
second supplementary is...

MR. SPEAKER : Over, over,

SHRI KAMAL NATH : That was my
first supplementary Sir. I was giving him
another chance to b: more clear. What is
the Delhi Urban Art Commission expected
to do ? The Delhi Urban Art Commission,
as the name suggests, is an Urban Art
Commission.

[Translation]

MR. SPEAKER : You have not asked
...(Interruptions)
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[English]

SHRI KAMAL NATH : I have given
him an opportunity to clarify for the bene-
fit of my colleagues.

[Translation]

MR. SPEARER : You have not asked
The number of stages through which the
Master plan has to pass before it is
finally approved :

[English]

SHRI KAMAL NATH : Sir, the Delhj
Urban Arts Commission has a certain role
to play., What is the role ? I presume and
assume that the Delhi Development Autho-
rity has made this master plan. Why has
it gone to the Delhi Urban Arts Commi-
ssion ? After all the Delhi Urban Arts Co-
mmission has a distinct role to play, it is re-
quired to play statutorily. But what js this
role ? He says that it is expected by the
end of Junary 1986. At what stage is it
now ? We are in December. Are they at
the typing stage ? If they are at the typing
stage, that means it will be f'nished just
in time.

MR. SPEAKER : Are vou concerned
with the stage at which it is or the final

verdict ?

SHRI ABDUL GHAFOOR : The
emerging scenario of Delhi had led us to
refer it to the Urban Arts Commission
and I hope the Hon, Member will himself
be aware of all these facts, I have already
told him that the Delhi Urban Art Commi-
ssion is going to submit its rcport by the
end of January. It is now December. Why
doesn’t he wait for one month more when
everything will be clear ?

Allotment of flzts and plots in the names
of husband and wife jointly

*201. SHRI MAHENDRA SINGH -
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether DDA has drawn up a plan
to aliow allotment of flats and plots
jointly in the name of wife and husband
with a view to securing social justice to
women ;

(b) if so, the steps taken to implement
the scheme ;
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(c) whether Government have issued
any direction or guidance to various State
Governments/Union Territories and other
urban housing organisations to promote
similar scheme ; and

(d) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
( SHRI DALBIR SINGH) : (a) Yes, Sir.

(b) The details are under finalisation.

(c) & (d) A letter was issued on 10th
June, 1985 to all State Governments and
Union Territory Administrations. A copy
of the letter is given below.

IMMEDIATE

No, 1-11016/8/85-HI1
Govarnment of India
Ministry of Works and Housing

(Nirman Aur Awas Mantralaya)
New Delhi, 10th June, 1985

To
Secretary (in charge)

1, All State Governments,

2. All Union Territories Admn.

Subject :— Development and Welfare of
Women,

Sir,

As ycu may be aware, the Sixth Plan
(1980-85) i.zd laia special emphasis on the
development and welfare of women. A
specific recommendation in this regarg
had been made which reads as follows :

® —

*‘Economic independence would
accelerate the improvement of the
status of women, Govi, would
endeavour to give joint titles to
husband and wife in all develop-
mental activities involving trans-
fer of assets. This would be taken
up for implementation to start
within programmes like distribu-
bution of land and house.sites
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and beneficiary oriented economic
units”’,

2. It is felt that the practice of giving
joint titles in respect of houses allotted
under the social housing schemes would be
already obtaining in various States/U.Ts
The Plapning Commission desires that
step> taken for the implementation of the
above recommendation should be indicated
in the 7th Plan document, which is under
finalisation now. It 1s, therefore, reques-
ted that the position in this regard may
please be intimated at an early dale,
However, if this has not been done so far,
steps may kindly be taken urgently to have
the needful done and the position intima-
ted to this Ministry by the 15th July, 1985
at the latest,

Yours faithfully,
Sd/ -
(O.P. GUPTA)

Under Secretary of the Govt. of India

SHRI MAHENDRA SINGH: It
refers to the letter written by the Under
Secretary to the various States, 1 would
like to know from the hon. Minister how
many States havce replied before 15ch July,
the dead line. As desired in the letter,
has the recommendation that the steps to
be taken in this regard been in:luded in
the 7th Plan document or not ?

THE MINISTER OF URBAN
DEVELOPMENT (SHRI ABDUL
GHAFOOR) : Actually, to tell you the
truth. | myself was discussing about this
house matter with the Prime Minister.
It was the Prime Minister who told me
that in future you ask the DDA that they
should register in the names of the wives
also.

PROF. MADHU DANDAVATE:
When you say that you are now telling
the truth, does it mean that so far you
were not telling the truth ? .

SHRI ABDUL GHAFOOR : Prof. Madhu
Dandavate is the most experienced man,
intelligent man. When I expressed that,
I was discussing with the P M., then what
is the fault if my Prime Minister asks me
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to do it ? Therefore, a letter was sent by
the Housing Ministry to all the States that
it is desirable that when a person is asking
for registration of the house, his wife’s
name should also be included in that,

MR. SPEAKER :
over,

Question hour is

SHRI ABDUL GHAFOOR : I think
there is no harm. There are many things
in this country...

MR. SPEAKER :
over,

Question hour is

— e o

WRITTEN ANSWERS TO QUESTIONS

[English]

Rebate on Foodgrains to Fair Price
Shopowners

*184. SHRI VISHNU MODI : Wiil
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is a fact that Govern.
ment give 10 per cent rebate to the fair
price shopowners after the allotment of
food articles to them;

(b) if so, whether it is also a fact
that recently this kind of rebate has been
discontinued in many States of the
country; and

(c) if so, the action taken by Govern-
ment following the withdrawal of this
rebate by the States ?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI K. P,
SINGH DEO): (a) to (¢) Under the
Scheme of Public Distribution, the
Central Government allocates wheat and
rice to State Governments and Union
Territory Administrations at uniform
Central Issue Prices, The State Govern-
ments and Union Territory Administrations
determine the retail prices of these food
articles for sale through fair price shops
after adding transportation cost, com-
mission to the fair price shopowners and
other incidental charges to the Central
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Issue Price. The rate of commission to
the fair price shopowners as decided by
the State Governments/Union Territory
Administrations varies from State to
State, Enquires made from State Govern-
ments indicate that there is no system of
granting any rebate to fair price shop-
owners.

[Transiction]

Setting up of TV centres in rural areas

*185, SHRI RAM BHAGAT PASWAN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the number of villages in India
where Daordarshan Kendras have been
set up;

(b) the targets fixed for setting up of
Doordarshan Kendras in villages during
the Seventh Five Year Plan; and

(c) whether it is a fact that progress
made in this regard in rural areas of Bihar
18 pegligible and if so, the percentage of
progress made in Bihar as compared to
that made in other States ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI V. N.
GADGIL) : (a) to (c) A statement is
given below.

Statement

T.V. Centres though located in cities/
towns for the reasons that better infra-
structure facilities are available at these
places, do provide service extensively to
yural areas. The existing 174 TV trans-
mitters in the country provide T.V. service
to a rural population of approximately
31.25 crores.

Doordarshan’s outlay during the 7th
Plan would be Rs. 700 Crores; out of this
a provision approximately Rs. 515 Crores
is expected to be utilised towards TV
services to rural and tribal areas, Addi-
tional rural population of 8 45 Crores is
gxpected to be covered thereby. In the
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7th Plan there is thus a special empbhasis
on provision of TV service to rural and
tribal areas.

The suggestion that the TV coverage
in the rural areas of Bihar is negligible is
not correct, After the completion of the
6th Plan schemes in Bihar, 73.7% of the
rural population in the State will have TV
service, The corresponding national
average figure for coverage of rural
population is 65%,.

[English]
Block Level Consulatative Committees for
IRDP
*189, SHRI BHOLANATH SEN :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Union Government have
issued guidelines to the State Governments
regarding the constitution and functioning
of the Block Level Consultative Com-
mittees for Integrated Rural Development
Programmes;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be
taken to ensure that the guidelines are
strictly followed in all the States ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP.
MENT (SHRI CHANDULAL CHAND-
RAKAR): (a) to (c) The State Govern-
ments were advised in January, 1982 to
set up Block Level Consultative Committee
(BLCC). Later on these instructions were
reiterated in October, 1984, 1In 1984
circular composition and functions of
these committees were also laid down to
ensure uniform pattern in all the S.ates,

The constitution and functions of the
Block Level Consultative Committees as
spelt out in 1984 circular are given below :

1. Compeosition of BLCC

Sub-divisional officet Chairman
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Branch Managers of
all commercial banks
operating in the block

as also Chairman-

Secretary  of the

Primary Land Develop-

ment Bank,

District Cooperative Bank Member
Tahsildar Member
APO (Credit) Member
B. D, O. Member

If there are several blocks in a revenue
sub-division, it was feit that it would
not be possible for the S.D O, to chair the
BLCC. In such a case the State Govern-
ments were advised that the BDO could
convene the BLCC. It was suggested that
the Project Officer, DRDA and the Lead
Bank Officer, Lead District Officer, could
attend the meeting as special invitees.

2. Functions of the BLCC

(a) Acceptance of branch-wise,

scheme-wise targets;

(b) Selection of clusters of villages
and allocation of villages to
various banks;

(c) Fixing dates for credit camps;

(d) Mounitoring the progress of
sanctions —number of apnlica-
tions sponsored by BDO to each
branch, number rejected, reasons
for rejections etc,

(e) Fix up dates for meetings of
Purchase Committees for assets
procurement;

(f) Monitor progress of IRDP reco-
veries—fix dates for recovery
camps etc.

(g) Review of implementation of
schemes, conduct sample checks
for verification of assets.

With reference to this Department
Circular of 1984, seven State Govern-
ments had replied that they had already
constituted block level committees and
since these were functioning effectively
there was no need to modify their cons-
titution, Two States have constituted
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BLCCs in pursuance of this Department’s
revised guidelines. Two States have ins
tructed the DRDAs to constitute BLCCs
with reference to these guidelines. The
other States/U.Ts have not responded to
this Department’s circular and are being
reminded regularly.

Allotment of foodgrains to States under
food for work programme

*194, SHRI CHINTAMANI JENA :
SHRI AMARSINH RATHAWA :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether it is a fact that the food-
grains provided for Food for Work Pro-
gramme are not sufficient to meet the
demand of certain States which have
suffered due to natural calamity, such as
floods and drought; and

(b) the details of demands sent by
the affected States ‘o provide foodgrains
to meei the situation, and the supply made
by the Centre ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI CHANDULAL
CHANDRAKAR) : (a) and (b) Food for
Work Programme  was replaced by
National Rural Employment Programme
(NREP) from October, 1980. Foodgrains
are now supplied to the States for distri-
bution to workers as part of wages under
National Rural Employment Programme
(NREP) and Rural Landless Employment
Guarantee Programme (RLEGP), These
are regular employment programmes under
the plan, started with a view to augment
employment opportunities in the rural
areas, These are not Relief Programmes
for natural calamities. Under the Central
Assistance for natural calamities, like
drought, flood, cyclone, etc,, foodgrains
under Food for Work Programme are not
available. However, a proposal in this
regard is under the consideration of the
Government of India.

2. Among the States affected by natu.
ral calamities, Rajasthan has asked for
wheat under Food for Work Programme
for drought relief work, Gujarat hag
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asked for supply of wheat to the workers

In drought relief work at the subsidised
rate of Rs. 1,50 per kg. as applicable in
the case of NREP and RLEGP. The
matter is under consideration,

3, The States of Rajasthan, Gujarat
and Tamil Nadu have also requested for
increasing the supply of foodgrains for
public distribution, The position in
respect of each State is as follows :

(i) Rajasthan

During the visit of Minister
(Agriculture) in October, 1985,
the State Government requested
for supply of maize, bajra, jowar.
Dezpartment of Food (Ministry
of Food & Civil Supplies) was
requested to supply these items
from the Central Pool, That
Department have informed that
there are no stocks of coarse
grains available in the Central
Pool. Therefore, it is not possible
to supply the same to Govern-
ment of Rajasthan, However,
in view of the drought conditioas
in the State, the monthly alloca-
tion of wheat for public distribu-
tion system to Rajasthan has
been raised from 28,000 tonnes in
October, 1985 to 50,000 tonnes
in November, 1985, The monthly
quota of rice has already been
increased from 1,000 tonnes in
August, 1985 to 2,000 tonnes from
September, 1985 onwards.

(ii) Gujarat

The Governm:nt of Gujarat in
the Memorandum submitted on
30.10.1985 secking Central assis-
tance for Drought conditions
indicated :

(a) The Food & Civil Supplies
Department had  sought
allotment of 40,000 M.Ts,
of wheat and 30,000 M, Ts.
of rice from the Government
of India for the month of
November, 1985, Govern-
ment of India had been
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requesicd to make allotments
at this rate tifl the end of
September, 1986,

(b) Government of India has
also been requested to revive
the Central Pool allocation
of coarse grains and keeping
in view the demand for
coarse grains, allot 20,000

tonnes per month from
November, 1985 to July,
1986,

(iii) Tamil Nadu

During the course of visit of
Minister (Agriculture) to Tamil
Nadu for assessing the situation
caused by cyclone/heavy rains, the
State Government requested for
increasing the monthly allocation
of rice from 40,000 tonnes to 1
lakb tonnes, during December,
1985 to April, 1386. The request
of the State Government has been
conveyed to the Minister of Food
& Civil Supplies,

Decline in percentage share of employ-
ment in West Bengal

*]196, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of LABOUR
be pleased to state :

(a) whether the percentage share of
West Bengal in India’s total employment
has declined during the period 1977-78 to
1984.85;

(b) if 30, the details thereof; and
(c) the main reisons for such decline ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) to (c) Total employment
figures both on All India basis and for
West Bengal are available upto 1977.78 as
per the 32nd round survey of employment/
unemployment conducted by the National
Sample Survey Organisation. Though
some results of the latest survey 38th
round (January-December 1983) have been
released, the absolute figures of employ-
ment are not available. The position ag

o
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brought out by the 32nd  round and27th
round is indicated below :

Estimated No, of persons
(usual status) employed
(in millions)
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27th round 32nd round

(1972-73) (1977.78)
All India 236.3 237.3
West Bengal 15.3 16.4

Accordingly to the above figures the
percentage share of West Bengal in total
employment of the country was 6,5%, and
6 99, as per 27th round and 32nd round
respectively.

Educated unemployed women

197. DR. PHULRENU GUHA : Wil
the Minister of LABOUR be pleased to
state .

(a) the number of educated uner: ploy-
ed women (school final qualified) on the
live registers of Employment Exchanges in
the country as on 30 September, 1985;
and

(b) whether any programme has since
been chalked out to give them employ-
ment ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI T,
ANJIAH) : (a) The available information
relating to educated ({school final and
above) women job-seckers on the live re-
gisters of the employment exchanges, all
of whom may not pecessarily be unemploy-
ed, as on 31.12-84 was 25.25 lakhs,

(b} During the Seventh Five Year
Plan, the highest priority will be given to
programmes for expanding opportunities
to women for gainful employment, A
considerable expansion in the job opport-
unities for educated man-.power may be
expected in the Seventh Plan dueto
technological advancement and expansion
of activities in the various sectors of the
economy, The job oppotunities for the
matric/higher secondary passed would
emanate from both the organised and un-
organised sectors of the economy,
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The scheme of condensed courses of
education and vocational traicing for
ad 1t women would be expanded to pre-
pare the target group for public examina-
tions upto matriculation and higher
secondary level, and would impart training
in vocations with a higher employment
potential.

During the Seventh Five Year Plan,
Women’s Development Corporations are to
be set up in States to promote income
generating activities among women and
to act as catalytic agents for generating
economic activities. Other steps proposed
for employment of women in the Seventh
Five Year Planare

(i) In the field of agriculture and
allied sectors, special attention
would be given to improve ex-
isting skills of women and impart-
ing to them new skills under the
programines of farmers training,
exchange of farmers, training in
horticulture, fisheries, poultery,
dairy development, fodder pro-
duction, post-harvest technology,
application of pesticides, budding
and grafting, social forestry etc.

(ii) Households headed by women
would account for atleast 20 per
cent of the coverage under In-
tegrated Rural Development Pro-
gramme. The Programme would
benefit 20 million beneficiaries in
all during the Seventh Plan,

Under NREP and RLEGP, stress
would be laid on giving adequate
employment to women.

(iii)

(iv) Under TRYSEM, about 1/3 of
the beneficiaries are expected to
be women.

(v) The policy of land reforms will
be oriented to confer benefits on
large number of households
headed by women.

(vi) Public sector undertakings would

be persuaded to sponsor ancillary
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industries in collaboration with
the State level agencies dealing
with development programmes for
women.
{vii) Under village and small scale
industries, the scope of specific
training programmes for women
entrepreneurs will be
widened in order to tully familia-
rise them with the technical
knowhow needed for setting up
enterprises.

The District Industries Centres
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